
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

NEW DELHI 

1060/91 
	 Mi 

DATE OF DECISION 
	

25.2.1992 -. 

Petitioner 

- Mr.MY$P..Prasada.. 	 AdvocEfle for r!  Petitior Cr(s) 

\Tersus 

Secretary to Govt. of India, Mm, of 
Home Affairs.Dept. of- Personal &All4espondent 
NDeThi and_ 5 others. 

S.NVRamana,-AddLCGSC_&______ Advocate for the Responuetu(s) 

Mr.D.Panduranga Reddy, R2 &R5 

CORAM 

The Hon'ble Mr. R.BALASUBRAMANIAN, MEMBER (ADMN.) 

The Hon'ble Mr. T • CHANDRASEKHARA REDDY, MEMBER (JUDL,) 

1. Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 
U 

Whether their Lordships wish to see the fair copy of the Judgement? ON 
Whether it needs to be cIrculated to other Benches of the Tribunal? 

M0I1-RRND-12 CAT/ 3 5-3- I 2$(,-4 5,000 
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IN THE CENTRAL ADMTh ISTRATIVE TRIBUNAL : BYDERABN) BENCH 
S 	 ft 

AT HYDERABAD 

O.A.No. 1060/91 	 Date of Order: 25.2.1992. 

BETnEEN: 

B.Savjthri 
	 .. Applicant. 

A N D 

1 Secretary to Govt. of 
India, Ministry of 
1-bme Affairs, 
Dec>artment of PersQnal & 
AR, Govt of India, 
NEW DELHI. 

chief Secretary to Govt., 
Govt. of Andhra praciesh, 
Secretariat Buildings, 
1-WDERAI3AD. 

Director of Census Operations, 
Ministry of I-bme Affairs, 
Government of India, 

- }FIDEKABAD. 

The Registrar,  
General & Census 
Commissioner of India, 
NEW DELkII. 

The Director, 
Employment & Trtining, 
Andhra pradesh, 
IThDERAEAD. 

6, The Regional Deputy Director 
of Census Operations, 
Hyderabad Region, 
D.No. 16.21 1-740/4A/6, 
Gaddiannaram, 
Qpp; Andhra Bank Colony, 
Dilshuk Nagar, 
1-rLDERABAD. Respondents, 

Counsel for the Applicant 

Counsel for the Respondents 

CORAM; 

Mr.MVSD.Prasada Rao 

Mr.NV.Ramana, Addl,CGSC & 

Mr.D.Panduranga Redd.y R2 & 

HON'BLE SHRI R.BALASUBRMANLTtI , MEIER (ADNN.) 

HON 'B I.E SHE I T • CI-IANDRASEKHARA REDDY, MEMBER (jun L.) 

(Order of the Division Bench del1ered by 

Hon'ble Shri R.Balasubramanian, Member(1¼3mn.) ). 

contd. . 
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Copy to:- 

Secretary to Govt. of India, Ministry of Home Affairs, 
Department of Personal & R, Govt. .f India, New Delhi. 

chief Secretary to Govt., Govt. of A.P., Secretariat 
Buildings, Hyderabad. 

Director of Census Operations, Ministry of Home Affairs, 
Govt. of India, Hyderabad. 

The Registrar General & Census commissioner of India, 
New Delhi. 

S. The Director, Employment & Training, A.P. Hyderabad. 

6, The Regional Deputy Director of Census 	Operations, 
Hyderabad Regi.n, D.No.16-11-740/4A/6, Gaddiannararn, 
Opp. Andhra Bank colony, Dilshuknagar, Hyderabad. 

One copy to Sri. MVSD Prasada Rae, advocate, CAT, Hyd. 

One copy to Shri. N.V.Ramana, Addl. cGSC, CAT, Hyd. 

One eopy to Shri. D.Panduranga Reddy, R2 to RB, spl. 
counsel for the State of A.P. 

One spare copy. 	1 



(0) 
0. 	 I' 

When this case was called for admission hearing the 

prayer contained in the application was specifically 

considered. The prayer is for a direction to the respondents 

to absorb the applicant in any of the vacancies in any of 

the establishments under their control as she possessed 

the requisite qualifications to hold the cadre post or 

equal post and regularise her services with effect from 

the date of initial appointment in 1981 in the Censtis 

Department on regular scales of pay applicable to the cadre 

post or equal post with all consequential benefits. We have 

seen the Office order No.A/12019ft4.R./91/Estt, dated 20th 

March, 1991 issued by the Director of Census, Andhra Pradesh. 

From this it is seen that all the candidates therein 

including the applicant herein have been offered an appointmen 

on contract basis on certain terms and conditions for 

specific work connected with the 1991 census. The order also 

specifically states that the offer of appointment will be 

w.e.f. date of theft repor€ing for duty and upto 29.2.92. 

Counter of the respondents is already filed. 

2. 	After hearing both the sides we direct the respondents 

to continue the applicant in the same post in which she is 

presently working on the same terms and conditions as before 

	

" 	 / 
provided wcck_-ex&sts for her beyond 29.2.1992. The applicat 

is disposed of accordingly at the admission stage itself wi 

no order as to costs. 

T- (- 
(R.BALAsuBRAxJNInq) 	 (T. CHANDRASEK}{APA REDDy) 

	

Member(Adrpn.) 	 Member (Judl.,) 

Rated: 25th February, 1992. 

(Dictated in the Open Court) 


